
19 urai Answers [ RAJYA SABHA j to Questions 20 

KAPUR  COMMISSION  ON   GANDHIJI'S 
MURDER 

611.   SHRI   CHITTA   BASU:    Will 
the  Minister  of  HOME  AFFAIRS be 
ased to refer to the reply to Starred 
Question No. 334 given in the Rajya 
Sabha on 11th August, 1970 and state: 

(a) whether the Government of 
Maharashtra have since communicated their 
comments relating to the findings of the 
Kapur Commission on Gandhi murder; 

(b) if so, the nature of the comments 
offered; and 

(c) whether any action has been initiated 
by the State Government against   the   
officials   found   guilty   by 

* the Commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR K. 
C. PANT): (a) to (c)   In  an  interim reply,    
the    Gov- 

 eminent of Maharashtra have stated 
that the scrutiny of the report of the 
Kapur   Commission   is   in   progress. 

SHRI CHITTA BASU: Sir, I think the 
Government of India is very rau'-li serious 
about unearthing the dark forces which are 
responsible tor  the     martyrdom     of     
Mahatma 

 Gandhi, the Father of the Nation. Sir, I would 
only refer to two comments by the 
Commission itself. The Commission   says  
that   the     Bombay 

: Government did get some nebulous hints 
about the danger to Gandhiji's life from Mr. 
Balu Kaka Kantikar but had failed to get 
them checked or investigated. It found no 
evidence ii the Centre's record that these 
hints had been communicated to it by 

.the Bombay Government. Further, the Report 
mentions that Mr. Morarji De:-ai told the 
Commission that he had informed Sardar 
Patel about the danger and the Sardar already 
knew about it from his own sources. In view 
of these two very important comments of the 
Commission,' does not the Government of 
India consider it   necessary   or   desirable     
to      take 

action on the bads of the Report of the 
Commission itself without relying on the 
comments of the Maharashtra Government, 
because the Maharashtra Government 
appear to me, on the basis of this Report, to 
be involved. 

SHRI K. C. PANT: Sir, the Commission 
has not made any specific recommendation 
for action. Now, the entire Report is 
available; it has been forwarded to the 
Government of Maharashtra. The main lines 
of action, as envisaged, are two. One is with 
regard to Mr. Ketkar who, the Commission 
found, had prior information and knowledge 
about this conspiracy. That is the conclusion 
of the Commission.   And   the      
Maharashtra 

' Government has to sec what action has to be 
taken against him. The second is in respect 
of the officers of the Maharashtra 
Government. That too they have to look 
into, and they have to see what action can be 
taken 

I   against them. 

Sir, this morning I made enquiries in   respect  
of  the  Delhi   Police     and officers in    Delhi 
because    that    case I  comes now under the 
Central    Gov-!   eminent.   I was told that so 
far as the !  Delhi  Police   officer-;   were  
concerned —I can go into details later from 
the information that have got this morning, all 
of them had either retired or died.    Therefore,   
against   these   officers, at any rate, nothing is 
possible. 

SHRI PRANAB KUMAR MUKHER- 
I JEE: May I know from the hon. Minister 

whether    there is    anything 
I in the record of the Government of India that 

Mr. Morarji Desai gave this information to 
the then Home Minister and the then Home 
Minister acted  accordingly?  Is there  
anything 

I  on  record  with  the  Government     of 
I   India? 

SHRI CHITTA BASU: That the 
Commission  says. 

SHRI K. C. PANT: The Commission's 
Report is before the House. Justice Kapur has 
gone into this matter at considerable length—
the nature of the information which Shri '  
Morarji Desai got, whether or not he 
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communicated i to Sardar Patel, theevidence 
of the Private Secretary to Sardar Patel, h:s 
daughter and others —and they have come to 
certain conclusions in that Report. I would not 
like to comment on that. That is before the 
House and it is for the Members to loo ( up 
the Commission's report. 

SHRI A. D. MANI: May I ask the Minister 
whether the  Government is having in mind the 
fact that the evi-denciary   value   of   the   
Commission's findings   22   years   after   the     
events took  place   is   almost  very   thin   and 
almost  nil?     And  may  I  ask     him whether 
on the basis of the findings he proposes to take    
action    against the officers without going 
through the formality of a departmental 
enquiry? Many are out of the scene. Many of 
them have retired and now we want to take 
action against seme who have figured in the 
Commission's proceedings.    May I  ask him 
whether     the rule of law will be observed in 
regard to this matter and these persons will be 
issued a show cause notice on the basis of the 
findings of this Commission? 

ft ]   Hindi  transliteration. 
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SHRI K. C. PANT: As I have said, the report 
has been sent to the Maha-rashtra Government, 
and naturally the rule of law will be observed, 
and they will proceed on ihe basis of the 
findings and -.ake such action as they think 
proper. But I am sure they will take into account 
all the relevant fac- j tors in taking such action. 

FICUKES   OF   UNEMPLOYED   ENGINEERS 

C12. DR.  SALIG RAM: f 
SHRI   RAJENDRA   PRATAP 

SINHA: SHRI  ARJUN  
AHORA: SHRI KRISHAN 
KANT: 

WW the Minister of HOME AFFAIRS   be  
pleased  to   state: 

(a) whether it is a fact that the Institute of 
Applied Manpower Research has estimated 
that by the year 1973-74 nearly one lakh 
engineers will be unemployed; and 

(b) if so, what steps are being taken to 
meet the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
C. PANT): (a) and (b) Attention of the 
Hon'ble Members is invited to the answer 
given on 4th August, 1970, in reply to the 
Unstar-icri Question No. 420. A statement 
indicating further measures which will enlarge 
opportunities for employment including those 
for engineers is laid on the Table of the 
House. 

STATEMENT 

The 4th Plan as recast envisages an 
increase of Rs 1500 crores in fhe outlay on 
public sector programmes. Par+ of the 
increase is no doubt in the nature of an 
accounting adjustment reflecting the transfer 
to the Plan of some portion of outlays on a 
few programmes not included in the Plan. But 
an appreciable part of the increase is also due 
to the incorporation in the Plan of new 
programmes. A significant portion of this 
increase, in so far 

fThe question was actually asked on the 
floor of the House by Dr Salig Ram. 

as it involves substantial component 
of outlay on construction will result 
in enlarging employment for engineers. 
The inci-eased outlay on new steei 
plants W>® als0 have a similar effect. 
The employment-oriented schemed 
like the development of small farmers, 
marginal farmers and agricultural 
labour, rural works programmes is 
chronically drought affected areas, area 
development schemes, development of 
small scale and ancillary industries, 
establishment of agro-service centres, 
etc. will also provide employment for 
engineers. Besides       the       above 
schemes, Government have under con-
sideration a crash programme for providing 
rural employment. This programme will also 
generate employ, ment   for   engineers. 

 

SHRI K. C. PANT: It is very iif/i-cult to 
quantify the number of engineers because the 
schemes at this stage are broadly approved 
but the detailed project reports have to be pre-
pared and so on. Only then does one know the 
exact employment potential. But what is 
important is that in making these additional 
outlays attention is being given to the broad 
employment potential that they can generate 
and a selective direction is being giver to the 
outlays so that maximum employment can be 
generated. 

 


